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[Shri Pranab Kumer Muykherjes] NQTOUCATIONS UNRER Luugrg AND
AUXTLIARY

Am FQece Asx
tory memorandurs, [Plac-

explana
in Lib . S "
79, LPrTV. See No.LT-10881/  \moievRY OF DEFENCE (SHRI

J B PATNAIK: 1 bezg to lay
(2) A copy each of Notification on the Table a copy of the Re-
Nos, G.S.R. 128(E), 123(E), 1323(E), serve and Auxiliary Air Forces
133(E), 135(E) to 153(E), 157(E) Act (Amendment) Rules, 1876 (Hindi
to 189(E), I61(E) to 183(E), and English versions) publishedq in
186(E), 187(E), 200(E), 201(E) ang Notification No. SR.O. 23 in Gazette
203(E) (Hindi versions) published of India dated the 14th February, 1976,
in Gazette of India dateq the 16th under sub-section (4) of section 34 of
March, 1976 issued under the Cen- the Reserve ang Auxiliary Air Force
tral Excise Rule, 1844 together with Act 1952, |Placed in Library. See No,
an explanatory memorandum. LT-10583/76.]
[Placed m Library. See No LT-

10580/76] REVIEW AND ANNUAL RECPORT ON 1HE
WORKING OF THE RURAL ELECTRIFICATION
(8) A copy of Notification No. CORPORATION FOR 1974-T5
g’.:,n. zzoés, (Hindj version) pub-
ed in Gazette of India dated the
16th March, 1976 under sub-section suf Wwew Rk (5o
(5) of section 3 of the Indian Tariff fagmwe watx) t ¥ s wfafe,
Act, 1934 togather with an expla- 1956 ¥ AT 619% A Twrw (1)
natory memorandum. [Placed in .
Library See No. LT-10580/78 ] & WA famafafas aat (W agqr

(4) A copy of the Central Excises wisr gerer) & mw-ow wfa awr

(Tenth Amendment) Rules, 1976 e X EAT R —

(Hindi version) publishej in “oti-

fication No. G.S R 160(E) in Gazette (1) wow Feregefeer frorwr,
of India dated the 16th March, 1076, feeslY & a9 1974—75
under section 38 of the Central FTEFTT E ECOLS
Excisegs and Salt Act, 1944 together ® =

ﬂl?,ith an explanatory memorandum. W HT
[Placed in Library. See No LT-

10580/76.1 (2) v fagewzor fmm,
- feelt &1 1974~75
TEMENT SHOWING ADVANCE TO BE =
DRAWN PROM CONTINGENCY FUND OF w1 affes wfodsw, §ar

InNDIA qifrd ¥& aur I X
THE DEPUTY MINISTFR IN THE frae  wgEETodeE
MINISTRY OF HOME AFFATRS Y frogfoni |
(SHRI F. H MOHSIN): I beg to lay
on the Table a statement (Hindi and [Placed in Library. See No. LT-

English versions) showing advance 10584/786.]
proposed to be drawn from the Con-

tingency Pund of I ruri the DeTanLEp DEMANDs FOR {JRANTS OF 1HE
'v‘?.gte :-. Acnciunt' r;ielr:od(‘:: n;gms.n MINISTRY OF SHIPPING AND TRANSPORT
for expenditure on a ‘New Service' FOR 1876-77

viz.,, the North Easlern Electric

Power Corporation Frivate Limi- THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI-
h B

mm ::rd b;?nmﬁmdenin’ the Demands  MATI SUSHILA ROHATGI): I beg
for Grants for 197677, [Placeq in 10 lay on the Table a copy of the
Library. See No. LT-10582/78.] Detailed Demands for Granis (Hindi
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el whd
Resolutions

and English versions) of the Ministry
of Shipping and Transport for 1976-77.
Pluced in Library, See No. LT-
10585/78.)

12.0% hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1 have
to report the following message receiv-
ed from the Secretary.General of
Rajya Sabha —

“In accordance with the provisions
of sub rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the Guja-
rat Appropmation Bill, 1876, which
was passed by the Lok Sabha at its
sitting held on the 26th March, 1976,
and transmitteq to the Rajya Sabha
for i1ts recommendations and to state
that this House has no recommenda-
tions to make to the Lok Sabha in
regard to the said Bill”

12.04 brs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-FIRST REPORT
SHRI G. G. SWELL {Autonomous
Districts): I beg to present the Sixty-
first Report of the Committee on
Private Members® Bills and Resolutiohs.

easlitance to
Mozowbbges (5t.)

PUBLIC ACCOUNTS COMMITTEE

HuNpRED AND NINETY-SEVENTH REPORT

SHRI H. N. MUKERJEE (Calcutta-
North East): I beg to present the
Hundreq ang Ninety-seventh Report
of the Public Accounts Commitiee on
‘ITrade Fairs and exhibition’s—Para-
graph 47 of the Report of the Comp~
troller and Auditor General of India
for the year 1973-74, Umion Govern-
ment (Civil), relating to the Ministry
of Commerce.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Frrry-riRsT RErPORD

SHRI D. BASUMATARI (Kohraj-
har) I beg to present the Fiffy-first
Report of the Committee on the Wel-
fare of Scheduled Castes and Schedul-
ed Tribes on the Ministry of Home
Affairs—Atrocities on  Schecduled
Casteg in (i) Village Budhuchak
(District Patna); and (ii) Village
Amli Kaur (District Banda),

e

12.06 hrs,

BTATEMENT kr ECONOMIC AND
TECHNICAL ASSISTANCE TO
MOZAMBIQUE

THE DEPUTY MINISTER IN "FE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): The House
is aware of the recent provocative and
aggressive acts commutted by the racist
regime 1n Southern Rohdesia against
Mozembigue. Tn the face of thege pro-
vocations, the Government of Mozam-
bique, on March 3, 1976, closed the
border and severed all trade and com-
munications with Rhodesia. This
courageoug step implementing U.N.
sanctions has opened a new stage In
the struggle for the liberatiow of the



